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O R D E R 

15.05.2018   Learned counsel for the appellant submits that the appeal has 

become infructuous and prays for withdrawal of the appeal.  In view of such 

prayer made, without going into the merit, we allow the appellant to withdraw 

the appeal.   

 The appeal stands disposed of as withdrawn.   

 

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 

 
 

 
[ Justice Bansi Lal Bhat ] 

 Member (Judicial) 
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